.1 TEM NO. 108 COURT NO. 7 SECTI ON X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQO(s). 1155 OF 2006
DEVENDRA KUMAR Appel lant (s)
VERSUS

STATE OF UTTARANCHAL & ORS. Respondent ( s)
( NOW UTTARAKHAND)

(Wth prayer for interimrelief)

Date: 15/12/2011 Thi s Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE AFTAB ALAM
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI

For Appel I ant(s)
Ms. Nanita Sharma, Adv.
M. Vivek Sharma, Adv.

For Respondent (s)
M. S.S. Shanshery, Adv.
M. Jatinder Kumar Bhatia, Adv. (NP)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

By way of last chance, this case is adjourned to the
second week of January 2012.

It is made clear that in case no reasonable offer
comes fromthe State of Uttarakhand, the Court may proceed
to hear the parties on nerits and di spose of the case in
accordance with | aw

(N. S. K. Kanesh) (Sneh Bal a Mehra)
Court Master Court Master



